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Factual Status and Action Taken Report in compliance of the Hon’ble NGT order dated
10.11.2021 in QA No. 295/2021 in the matter of IL.S. Khatana V/s State of Haryana

1. Background: -

Grievance in this application is against illegal mining in private and panchayat land to the
detriment of the environment at Village Rithoj, District Gurugram, Haryana, It is stated
that mining is being done (1) without requisite permission and (ii} in unscientific manner,
resulting in depletion of (it1) water table, (iv) green cover and-(v) damage to the water

bodies.

Hon’ble National Green Tribunal vide order dated 16.11.2021 has directed as

follows: -

‘In view of above, let a joint Committee of Haryana State PCB, SEIAA, Haryana and
District Magistrate, Gurugram ascertain facts and furnish a factual and action taken
report in the matier. The State PCB will be the nodal agency for compliance. The
Committee may meet within two weeks and file its report within two months by e-mail
al judicialngt@gov.in preferably in the form of searchable PDF/OCR Support PDF
and not in the form of Image PDF’.

It also directed to forward a copy of the complaint to above committee for compliance.

In para 2 of the Order, Hon’ble NGT has quoted para 27-30 of the Order dt. 26.02.2021
in O.A. No. 360/2015 which lay down the procedure to be followed in the cases of illegal

mining.
Detailed complaint and observations of the Research Coordinator of the NGT

The applicant/complainant made his original complaint on 06-65-2021 by email to many
authorities including NGT which is referred in the above order dated 10.11.2021. Besides
elaborating the various types and details of environmental damage occurring due to above
illegal mining, he has made accusation on the government officials about inaction and
collusion. The Research Coordinator of the NGT has emphasized the value lost due to
environment damage, quoted earlicr NGT Order dt. 26.02.2021 in OA 360/2015 and
suggested to consider this application in view of the directions in this Order. Adherence

to the guidelines ‘SSMG-2016" and ‘EMGSM-202( is especially referred.

2. Constitution of the Joint Committee in compliance of the Order dt. 10.11.2021

As directed in the Order dt. a committee of following officers was constituted to ascertain facts
and furnish a factual action taken report: -

Sr. Name of Officer & Designation Deptt. ‘
No.
1 | Smt. Anu, HCS, C.E.O. Zila Parishad, Representative of Deputy
Gurugram | Commissioner, Gurygram
2 | Dr. Rajbir Singh, IFS (Retd) B Representative of SEIAA 1]
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environment damage, quoted earlier NGT Order dt. 26.02.2021 in OA 360/2015 as also
referred in para 2 of this Order with particular reference to-the guidelines ‘SSMG-2016°
and ‘EMGSM-2020". It has been suggested to deal with the criminal offence of tree cutting

in mining activity as alleged in this application in view of the above Order.

2. Constitution of the Joint Committee in compliance of the Order dt. 10.11.2021

As directed in the Order dt. a committee of following officers was constituted to ascertain facts

and furnish a factual action taken report: -

Sr. | Name of Officer & Designation | Deptt.
| No.
1 | Smt. Anu, HCS, C.E.O. Zila Parishad, | Representative of Deputy
Gurugram | Commissioner, Gurugram |
2 | Dr. Rajbir Singh, IFS (Retd) | Representative of SEIAA
3 | Smt. Akanksha Tanwar, AEE, Gurugram | HSPCB ,
| Region (N} | |

3. Observations: -
1. The committee inspected the site on 10.05.2022 in the presence of the applicant/

complainant along with the officials of Mining Dept. and Revenue Dept. The applicant
had mentioned several sites of illegal mining in his complaint including Rectangle Nos.
44,45,32, 33,24, 25,26, adjoining rectangle numbers and panchayat land. The satellite
imagery (Image 1&2) also shows several recently mined/vegetation-cleared sites.
However, during site inspection, the applicant showed only four sites in Rect. 31, 32,
25&7 of which approximate area of recent mining is given hercunder:
i.  Site 1 —Rect. 31-32: 1.4 acre

ii.  Site 2 - Rect. 32-25: 2.2 acre

iii.  Site 3 —Rect. 25: 2.3 acre

iv.  Site 4 —Rect. 7: 0.2 acre

The committee started its inspection from the village Khera near Rect. 31-32

(Photo 3) and ended the traverse in Rect. 7. The site observations were

'

captured in the form of photographs (Photo 3-17) and notes.



Factual Status and Action Taken Report in compliance of the Hon’ble NG T order dated
10.11.2021 in OA No. 295/2021 in the matter of IL.S. Khatana V/s State of Haryana

1. Background: -

Grievance in this application is against illegal mining in private and panchayat land to the
detriment of the environment at Village Rithoj, District Gurugram, Haryana. It is stated
that mining is being done (i) without requisite permission and (ii) in unscientific manner,
resulting in depletion of (iii) water table, (iv) green cover and (v) damage to the water

bodies.

Hon'ble National Green Tribunal vide order dated 10.11.2021 has directed as

follows: -

In view of above, let a joint Committee of Haryana State PCB, SEIAA, Haryana and
District Magistrate, Gurugram ascertain facts and furnish a factual and action taken
report in the matter. The State PCB will be the nodal agency for compliance. The
Committee may meet within two weeks and file its report within two months by e-mail
at judicialngt@gov.in preferably in the form of searchable PDE/OCR Support PDF and
not in the form of Image PDF".

It is also directed to forward a copy of the complaint to above committee for compliance.

In para 2 of the Order, Hon’ble NGT has quoted para 27-30 of the Order dt. 26.02.2021 in
0.A. No. 360/2015 which lay down the procedure to be followed in the cases of illegal

mining.
Detailed complaint and observations of the Research Coordinator of the NGT

The applicant/complainant made his original complaint on 06-05-2021 by email to many
authorities including NGT which is referred in the above order dated 10.11.2021. Beside
claborating various types and details of the environmental damage occurring due to above
illegal mining, he has made accusation on the government officials about inaction and

collusion. The Research Coordinator of the NGT has highlighted the value lost due to such

u\/



The applicant, beside conducting the inspection of above sites and showing a
community water-harvesting pond constructed under his leadership, didn’t present
any more witness or documentary evidence in support of his other allegations made in
his complaint against various officials,

It is pertinent to mention here that the mining of the sand/clay and clearance of green
cover/trees require enforcement of relevant acts and rules by the officers of the
Mining and Forest departments, and hence call for their comments on the ongoing
activities. In this regard, the input/clarification from the Mining Officer was provided
on the next day (Annexure 1) whereas the same from the Forest Department has been
received vide their letter no. 3285-G dated 25-7-22 (Annexure-2). HSPCB officers
shared a previous year joint inspection/complaint inquiry report dated 26-5-2021
(Annexure 3) along with a statement of the villagers. The facts observed on the site
have been collated with the contents of these documents. These are discussed in detail
the following paragraphs.

The (previous year) joint inspection report describes the status and events as
existed/occurred on or before 26-5-2021. On the other hand, the observations made
during the present site inspection on 10-05-2022 are recent/fresh in nature and are not
covered by the actions explained in the old joint inspection report which is based on

more than one year old status/events/actions.

Similarly, the inspections carried out in 2021 (21.04.2021, 17.05.2021, 26.052021
etc.) and the FIR no. 32 dt. 10.02.2020 registered in Bhondsi PS do not cover the
status/events observed in the present site inspection as this inspection describes only

the recent/fresh mining occurrences and incidences.

Characterizing the applicant Sh. H.S. Khatana, the villagers have stated that he is a
habitual complainant and often causes obstruction in various development works of
the village by making complaints: This report is based on the facts observed on the
site, regardless of intents of the applicant for making this application or complaint.
The statement made by the villagers regarding non-cutting/nonexistence of trees in
this area and occurrence of only shrubs/bushes (jhadi numa plants) is not acceptable.
There exists a moderately dense mixed green/forest cover of small to medium sized

trees, new regeneration of indigenous plant species and herbs-shrubs making rich
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¢cosystem (Photo no 2 & 3). The mined chunks of land are clearly discernible by
their denuded condition in contrast to the intact vegetation cover in the non-mined/
undisturbed lands. The precise number of the alleged 15000 trees felled/uprooted can
only be determined by a specific study in this respect. The whole area of Sohna Tehsil
was notified under general section 4 of the PLPA 1900 vide Govt. of Haryana
notification dated 28-11-1997 for a period of fifteen years (further extension is
subject to verification) besides closure of some particular Kila/khasra nos. of this
village under Sec 4-5 of the PLPA. Cutting of trees without DFO’s permit is specially
prohibited. Some area is also stated to be planted under the EC funded Aravalli
Rehabilitation Project. The Forest Dept. in their report dated 25-7-2022 (Annexure 2)
have listed prosecution in the Environment Court in case of the damage reports dated
26.6.2019, 05.07.2019, 23.08.2019, 24.08.2021 and compounding of a damage report
dated 17.05.2021. Evidently these past actions don’t cover the fresh damage to trees
as observed on 10.05.2022. The report doesn’t state if any permit has been issued to
cut the trees afresh or any action has been taken in such fresh damage. The officers
have informed on telephone that action has been taken in respect of the damage to
trees observed on 10.05.2022, the supporting documents are awaited.

Incidentally, the joint inspection teport dt. 26.05.2021 states that the permit holders
carried out the mining work without obtaining permission from the Forest Dept. It is
in clear violation of condition 3 of the PIM-4 used for issuing the mining permit.

. As already mentioned, the mining observed in above four sites is recent/fresh and
cannot be attributed to the Mining permits nos. 2525, 2626, 2680, 2724, 2833 terms
of which expired in 2020 and another permit no. 3145 which expired in May 2021,
i.e., prior to rainy season of the previous year. Besides expiry of the permit validity,
violation of the permit condition nos. 3&7 of the PIM-4 (Rule 31.2 and31.5) is
apparent to all. Neither any care has been/is being taken to protect the trees, nor has
the digging depth been restricted to 9 ft. (Photo no. 8 to 15). It scems the digging

is/was dictated solely by the excavator’s capacity to dig as much as possible ignoring

e

all permit conditions/mining rules/ecological considerations.



4. Finding and Conclusion: -

1. There are irrefutable signs of recent/fresh mining and transportation of sand about -
which no permit or plausible explanation or action taken report was available till the
day of inspection and further till now.

2. The mining conditions regarding felling of trees without due permission and
restricting the depth of digging to 9 ft. have been blatantly violated.

3. Based on above findings, the grievances of the complainant regarding (i) mining
without permit, (ii) mining in unscientific manner and (iii) depletion of green cover.
carry weight at least in regard to the recent/fresh mining instances. Depletion of water
table and damage to water bodies is not being caused by the mining activity per se,
but subsequent land leveling/compacting may obliterate small body bodies and-
impoverish sub-surface moisture regime. Denudation may increase evaporation losses
and enhanced absorption of solar heat. Removal of porous sand and increase in
impervious surface may reduce infiltration and affect ground water table. At present,
the old mining pits are serving as seasonal water conservation puddles.

4. This site adjoins the Aravalli hill range which makes an important wildlife habitat and
a narrow wildlife corridor from Mount Abu to Delhi. The ecology of the tract is
already under stress due to biotic pressure from both sides of the Aravalli hills. The
indiscriminate mining in this area is poised to cause irreversible damage to the natural
ecosystem, wildlife habitat, enhance air pollution and add to global warming.
Therefore, all concerned departments need to take timely and effective measures to

enforce the applicable laws/rules in the interest of the environment and ecology of the

oA Gt
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Akanksha Tanwar AEE, HSPCB Dr. Rajbir Singh, IFS (Retd) Anu, HCS

region.




1. Imagery 1&2: Examples of recent mining/vegetation clearance
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Photo 3. Site inspection starting from Khera of the village Photo 4: Mixed Forest of small-middle sized trees
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Sohna, Gurugram, 122102, HR, India
Lat 28.356915, Long 77.104980
05/10/2022 05:05 PM

Gurugram, HR, India

Sohna, Gurugram, 122102, HR, India
Lat 28.353312, Long 77.107984
05/10/2022 04:37 PM




Photo 5. Middle sized trees in walled compound Photo 6: Vast expanse of recently mined area
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Lat 28.359825, Long 77.102317 Lat 28.353584, Long 77.108150
05/10/2022 05:22 PM 05/10/2022 04:24 PM




Photo 7. Another vast expanse of recently mined area Photo 8: Mining across whole range of depth/height
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Lat 28.353907, Long 77.107310 Lat 28.354203, Long 77.107326
05/10/2022 04:49 PM 05/10/2022 04:50 PM
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Photo 9. Heavily used extraction tracks

B 75 Map Comens

Gurugram, HR, India

Sohna, Gurugram, 122102, HR, India
Lat 28.355295, Long 77.106708
05/10/2022 04:55 PM

Two mattresses
and several bottles
were noticed at
this site indicating
night stay of
watchman/workers

Fresh mining,
perhaps stopped
just hours before
the inspection on

10.05.2022

Digging height
about 20 ft
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Photo 10: Tracks indicate high intensity of Mining

Gurugram, HR, India

Sohna, Gurugram, 122102, HR, India
Lat 28.356009, Long 77.105998
05/10/2022 05:02 PM




Photo 11. Two trees fallen, roots of another exposed Photo 12: Roots of the tree exposed, ready for toppling down
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Gurugram, HR, India

Kadarpur, Gurugram, 122102, HR, India
Lat 28.361870, Long 77.103083
05/10/2022 03:39 PM

12



Photo 13. Cutting of stabilized sand dunes despite trees and height Photo 14&15: Fate of trees coming in the way of mining

Gurugram, HR, India

Sohna, Gurugram, 122102, HR, India
Lat 28.355807, Long 77.106054
05/10/2022 04:57 PM

13



Photo 16. Bird holes/nests in freshly mined cliff Photo 17: Fresh movement of heavy transportations vehicles

Gurugram, HR, India

Kadarpur, Gurugram, 122102, HR, India
Lat 28.361687, Long 77.103146
05/10/2022 05:32 PM
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>ird See Rule 6, Suly Rule 2 Tlause( iv)

s for excavation / removal from Village Rithoj, Tehsi]
Sohna, Distt, Gurugram ( Khavat Khata No. 148/156, Musktil No. 24, Kila No. 17 (8-0)

L, & e
" <va 8 kanal 0 Marla ip Revenue Estate Village Rithoj. The applicant has / have paid

royalty in advance and application fees amounting to Rs. 38675/- vide T.C. No.
0001509361675 dt. 06.07.2020 , ang Security amount j

No. 2435 dt. 28.04.2020 (50% of the amount of royalty),

s already deposited vide Permit

The permission is hereby granted for disposal of the mineral Ordinary Clay (name
of minor minerals ) 8715 MT ton es excavated / removed form the aforesaid area for the

period from 09.07.2020 to 29.07.2020 subject to following conditions :-

l. The holder of the permits shall keep the Government indemnified from thirg party
claim relating to the extraction of ordinary clay/ earth from the land for which

 quarrying permit is given. : :

2. The holder of the permit shall excavate the ordinary clay/ earth in such a manner that

the same shall not disturb or damage any Road, Public ways, buildings , premises of

public grounds. ' . :

3. That the holder of the permit shall not fell any tree standing on the land without
obtaining prior permission in writing form the competent authority in the Forest
Department or Collector of the district concerned, as the case may be. In case such
Permission has been granted , he shall abide by the terms and conditions stipulated in
such permission . ' o .

4. The permit holder shall not carry on surface operations in any area prohibited by any
a111h£)rit}r without obtaining prior permission in writing from the concerned authority.




FORM PIM 4 -
See Rule 6, Sub 511]-:: 2 Clause( iv)
3l

Permit No. 2§ 26 w.e.f, 05.08.2020 to 04.09.2020

Standard form for €xcavation of Ordinary Clay or Earth

Whereas M/S H.G. Infra Engineering Ltd Th. Sh. Bhisham Sharma R/o 14, Panchwati
Colony Ratanda, Jodhpur, Rajsthan has applied for the grant of a permit under Rule 3]
and Rule 6 (2) (iv) of the Haryana Minor Mineral Concession , Stocking & Transportation of
Minerals and Prevention of Illegal Mining Rules, 2012, for disposal of 17430 MT tones/
ordinary clay / earth , a minor minerals for excavation / removal from Village Rithoj, Tehsil

Sohna & Disit. Gurugram, ( Khavat Khata No. 114, Mustkil No. 25, Kila No. 24(8- -0),
___—===.._|
klﬂta No. 255, Mustkil No. 32 Kila No. 4(8-0) Total rakba 16 Kanal 00 Marla ) in

penue Estate Village Rithoj. “The applicant has / have paid royalty in advance and
apphcatmn fees amounting to Rs. 23410/- vide GRN No. 0066062156 dated 23.07.2020,
and additional royalty is Rs. 53435/- vide GRN No. 0066258484 Dt. 30.07.2020 amount
is already deposited vide Permit no. 2435 dt, 28.04.2020(50% of the amount of royalty).
The permission is hereby granted for disposal of the mineral Ordinary Clay (name
of minor minerals ) 17430 tones excavated / removed form the aforesaid area for the period
from 05.08.2020 to 04.09.2020 subject to following conditions :-

l. The holder of the permits shal! keep the Government indemnified fmm third party
claim relating to the extraction of ordinary clay/ earth from the land for which
quarrying permii is given. :

The holder of the permit shall excavate the ordinary clay/ earth in such a manner that

the same shall not disturb or damage an}-' Road, Public ways, buildings , premlses of

public grounds.

. That the holder of the permit shall not i‘ell any tree standing on the land without
obtaining prior permission in writing form the competent authority in the Forest
Department or Collector of the district concerned, as the case may be. In case such
permission has been granted , he shall abide by the terms and conditions stipulated in
such permission .

4, The permit holder shall not carry on surface operations in any area prohibited by any

authority , without obtaining prior permission in writing from the concerned authority.

5. The permit holder shall not enter and work in any reserved demarcated or protected

forest without obtaining prior written permission of the Forest Department .

b

el

6. The permit holder shall report immediately all accidents to the Deputy Commissioner
and the Officer in —Charge , concerned.



FORM PIM 4
{Se.e Rule 31(7)}

itNo. 2 € Zo
Permit w.e.f. 09.09.2020 to 08.10.202p

Standard form for excay

ation of Oxdinary Clav or Earth

Whereas M/S H.G. Infra Engincering Lta Th, s). §

Jodhpur, Rajsthan  has applied for the grant
Haryana Minor Mineral Concession |

-K. Jha R/o 14, Panchwati Colony Ratanda,
of a permit under Rule 31 and Rule 6 (2) (iv) of the
Stocking & Transportation of Minerals and Prevention of Illegal
of 5230 MT tones/ ordinary clay / earth , a minor minerals for
excavation / removal from Village Rithoj, Tehsil Sohna & Distt. Gurugram, ( Khavat Khata No,
138/146, Mustkil No. 33, Kila No, 6(8-0) Total rakba 8 Kanal 00 Marla ) in Revenue Estate

Mining Rules, 2012, for disposal

- tiage Rithoj. The applicant has / have paid royalty in advance and application fees amounting to Rs,

23410/-(Out of Challan amounting = Rs. 54925/ vide GRN No. 0067074288 & T.C. No

CPAAGUIJYO dated 31.08.2020, Balance amount is Rs, 31515/~ and Security amount is already

deposited and adjﬁsted vide Permit No. 2435 dt. 28.04.2020(50% of the amount of ro; alty).

The permission is hereby granted for dispc-shl of the mineral Ordinary Clay ()ame of minor
minerals ) 5230 tones excavated / removed form the aforesaid area for the period from 09.09.2020 to
08.10.2020 subject to following conditions :- '

1. The holder of the permits shall keep the Government indemnified from third party claim relating
to the extraction of ordinary clay/ earth from the land for which quarrying permit is given.
2. The holder-of the permit shall excavate the ordinary clay/ earth in such a manner that the same

; shall not disturb or damage any R:ﬁad, Public ways, buildings , premises of public grounds.

3. That the holder of the permit shall not fell any tree standing on the land without obtaining prior
permission in writing form the competent authority in the Forest Department or Collector of the
district concerned, as the case may be. In case such permission has been granted he shall abide
by the terms and conditions stipulated in such permission .

4. The permit holder shall not carry on surface operations in any area prohibited by any authority ,

without obtaining prior permission in writing from the concerned authority.

A

The permit holder shall not enter and work in any reserved demarcated or protected forest

without obtaining prior written permission of the Forest Department .



FUR[‘H PIM 4
{See Rule 31(7))

Permit No. ) 372 Y

wael. 06.10.2020 to 20.12.2020
Standard form for '

cXtavation of Ordinary Clay or Earth

whereas M/S H.G. Infra Engineering Lig 1. Sh

4 . S.K. Jha Rio 14, Panchwati Colony Ratanda,
Jodhpur, Rajsthan  has applied (or

the grant of 4 permit under Rule 31 and Rule 6 (27 tiv) ol the

Tarvana Minor Mineral Concession . Stocking & T : [ | |
i ’ Sl{)l::]ung & Fransportation o Minerals and Prevention ol [Tegal

finine Rules. 2012, for di . . : .
Nlining 1sposal of 17430 mMT tones/ ordinary clay / carth . a minor minerals lor

excavation / removal from Village Rithoj, Tchsil Sohna & Distt, Gurugram, ( Khavat Khata No.
108/114, Mustkil No. 25, Kila No. 24(8-0), Khata khewat No. 283, Mustkil No. 32, Kila No. 4(8-0)
b -akba 16 Kanal 00 Marla ) in Revenue Estate Village Rithoj. The applicant has / have paid
rovalty in advance and application fees amounting to Rs. 76850/- vide GRN No.0067940207 dated
01.10.2020, Security is already deposited Permit No. 2435 dt. 28.04.2020(50% of the amount of
rovalty). |
The permission is hereby granted fr:rr disposal of the mineral Ordinary Clay (name of minor
minerals ) 17430 tones excavated / removed form the aforesaid arca for the period Trom 06.10.2020 10
20.12.2020 subject to following conditions :-
1. The holder of the permits shall keep the Government indemnified l"rc;m third party claim relating
to the extraction of ordinary clay/ earth from the land for which quarrying permit is given.
2. The holder of the permit shall excavate the ordinary clay/ earth in such a manner that the same
_.Sh:.all not disturb or damage any Road, Public ways, buildings , premises of public grounds.
3. That the haIdef of the permit shall not fell any tree standing on the land without obtaining prior
permission in writing form the competent authority in the Forest Department or Collector of the

district concerned, as the case may be. In case such permission has been granted . he shall abide
5

by the terms and conditions stipulated in such permission ..
4. The permit holder shall not carry on surface operations in any area prohibited by any authoriy .

without obtaining prior permission in writing from the concerned authority,

3. The permit- holder shall not enter and work in
permission of the Forest Department .

any reserved demarcated or protected forest

without obtaining prior written



FORM PIM 4
{Sce Rule 31(7)}

oyl - <3
PermitNo. %35 w.ef. 12.11.2020 to 20.12.2020

Standard form for excavation of Ordinary Clay or Earth

Whereas M/S H.G. Infra Engineering Ltd Th. Sh. S.K. Jha R/o 14, Panchwati Colony Ratanda,
Jodhpur, Rajsthan  has applied for the grant of a permit under Rule 31 and Rule 6 (2) (iv) of the
Haryana Minor Mineral Concession , Stocking & Transportation of Minerals and Prevention of Illegal
Mining Rules. 2012, for disposal of 15255 MT tones/ ordinary clay / earth , a minor minerals for
excavation / removal from Village Rithoj, Tehsil Sohna & Distt. Gurugram, ( Khavat Khata No.
: 234/251, Mustkm Kila No. 11(8-0), 12/1/1(3-0) ka % bhag 5 kanal 5 marla, Mustkil No. 44
kitaTs * 6/1(4-0) 7(8-0) ka 327949/449760 bhag 8 kanal 14 marla Total rakba 13 Kanal 19 Marla
) in Revenue Estate Village Rithoj. The applicant has / have paid royalty in advance and application
fees amounting to Rs. 67320/- vide GRN No.0069253121 dated 11.11.2020, Security is alréady
deposited Permit No. 2435 dt. 28.04.2020(50% of the amount of royalty).

The permission is hereby granted for disposal of the mineral Drdiimrf Clay (name of minor
minerals ) 15255 tones excavated / removed form the aforesaid area for the pf:ric:d from 12.11.2020 to
20.12.2020 subject to following conditions :-

1. The holder of the permits. shall keep the Government indemnified from third party claim relating
to the extraction of ordinary clay/ earth from the land for which quarrying permit is given.

II .
_| The holder of the permit shall excavate the ordinary clay/ earth in such a manner that the same

I~

shall not disturb or damage any Road, Public ways, buildings , premises of public grounds.

3. That the holder of the permit shall not fell any tree stand.ing on the land without obtaining prior
permission in writing form the competent authority in the Forest Department or Collector of the
district concerned, as the case may be. In case such permission has been granted , he shall abide
by the terms and conditions stipulated in such permission . |

4. The permit holder shall not carry on surface operations in any area prohibited by any authority ,
without obtaining prior permission in writing from the concerned authority.

5. The permit holder shall not enter and work in any reserved demarcated or protected forest

without obtaining prior written permission of the Forest Department .



£

File No
-MAG-CIT[IU[I“BW;’.UZ‘I -FO MAG, GURUGRAM-MAG HRY

FORM PIM 4
{See Rule 31(7)3}

Permit Ny, 31ds

w.el, 01.04,.2021 to 15.05.2021

Whereag ©M/S .
H.G. In . .
Panchwati Colony R s Engineering Ltd Th. Sh. Jitender Vijay Sharma R/o 14,

under Rule 3] and Vi Jrl)dhpur! Rajsthan has applied for the grant of a permit
Rule 6 (2) (iv) of the Haryana Minor Mineral Concession , Stocking
Minerals and Prevention of Tllegal Mining Rules, 2012, for disposal
es/ ordinary clay / earth , a minor minerals for excavation / removal
0j, Tehsil Sohna & Distt. Gurugram, ( Khavat Khata No.234/251,
e s W‘;““ No. 11(8-0) 12/1/1(3-0) Total rakba 11 Kanal 00 Marla) in
Ehn = age Rithoj. The applicant has / have paid royalty in advance and
application fees amounting to Rs. 7125/~ ( out of amount Rs. 23410/~ vide GRN No.
0071472541 dated 18.01.2021, and advance Royalty Rs. 45870/~ GRN No.
0075909914 Dt. 31.03.2021 Security is aiready deposited Permit No. 2435 dt.
28.04.2020 (50% of the amount of royalty).

The permission is hereby granted for disposal of the mineral Ordinary Clay
(name of minor minerals ) 11985 MT tones excavated / removed form the aforesaid
area for the period from 01.04.2021 to 15.05.2021 subject to following conditions :-

& Transportation of
of 11985 MT ton
from Village Rith
Mustkil No. 45,

1. The holder of the permits shall keep the Government indemnified from
third party claim relating to the extraction of ordinary clay/ earth from
the land for which quarrying permit is given.

2. The holder of the permit shall excavate the ordinary clay/ earth in suc.h
a manner that the same shall not disturb or damage any Road, Public

ildings , premises of public grounds.
o bml:"rdger c; the permit shall not fell any tree standing on the land

o i o8 ing prior permission in writing form the competent
w.ltth c:..bta;]“ F?:-rest Department or Collector of the district cqncemed,
authority in t : be. In case such permission has been granted , he shall
as the case Te:mﬂ ,;L.nd conditions stipulated in such perfnissir.:m .an e
abide by t*.le or shall not cary on surface operations In ] y a

4. The permit holder horitﬁf without obtaining prior permission in writing
orohibited by any 24l

ority. ‘ el
from the ConcernEdEUtr nOtYenter and work in any fesewe?gg'ira;?atie
i » ' rmissi
5. The permit o hout obtaining prior written Pe
: d fore
or protecte



W e Rufe

ﬁﬁw%%@mmma@wWWE%ﬁmmw
W%Hmaﬁﬁaﬁﬂaﬁréwarﬁmﬁﬁagm@rmmwmﬁ
Wﬁﬁﬁﬁﬁﬁ@aW@ma—q%ﬁwwﬁWaﬁ%‘%
T SRR G Y 06 WA Y BT wRy Wy e ¥ K

T G B W F g Al Y o fRed @ § aaw @ R o
WW%H%QWWEW—W%W%WWWWEW
WWEﬁﬁmﬁﬂmﬁﬁﬁ?ﬁﬁﬁﬁEﬁW1—1,5ﬁﬁﬁW%I

Bﬂﬁﬂ?ﬁ/a&ﬂwwﬁaﬁaﬁwaﬂmﬁmwwﬁﬁéw
uuszi%ﬁim'm.azznzo‘g%mmﬁ%ﬁﬁ‘aﬁfaﬂﬂﬁ@aﬁaoamfﬁ‘rm
aﬂwﬁﬁ?ﬁaﬂwwmiﬁﬁﬁﬁa,?z,uon/—@mfﬁfﬂ?mwgaﬁ
mﬁrﬁmﬁmwﬁqwmmwﬁmaqﬂh{ﬁmﬁaﬁgﬁw-
HETT &)

IE A Punjab Land Preservation Act -1900 (PLPA) W T9ReT oIRT 4 & waa a7
%!ﬁmﬁaﬁﬂq&mﬁwm%iwmmﬁﬁﬁﬁw%wﬁ
mmﬁq@ﬁjﬁﬁwq&'mﬂémﬁm%%aﬁwm%ﬁw
ﬁﬁﬁwﬁwmﬁmﬁaﬂ#wwwﬁssﬂﬁﬁwm@awWw
ﬁ@ﬁé?ﬁ%rﬁﬁmﬁﬁfmmmqamaﬁaﬁwﬁnﬁmﬁﬁﬁﬁﬁ%]
Waﬁﬂéﬁﬁw%ﬁﬁm-mﬁﬁﬁaﬁw%wwwmw
mmﬁmﬁaﬁ%%ﬁwﬁwﬁmwwﬁmwmﬁﬁmw
e sriad sFre ¥ o € TE & '

Bﬁ@ﬁéaﬁwﬁﬁsﬁra@aﬁmwﬁénﬁa@awﬁmw
wﬁ%wmwa@ﬁamwﬁﬂam%t

%WWWWWW@%@W%I'




Riz T s g W oohater dor B W o srone RiE vmand - o
6wy RiE A, 7 sy IR =% S Wer ariq Pey CI L R R
HETIE AR Ut se @1 fordlerr Rear & e W FE w7 oft g Bredl @«
T HoReer wars 3 YT B 3 Forer a1 gy T URT T ) g Uy
W 3 waf-amaf) dMT F H BB &r 3o SEGE » R Bedt 3o & o
%.‘uﬁﬁﬁmﬁaﬂmﬁmm%%@ﬁﬂnﬂnﬁmﬁ TET
e W R gl g @ & B Wt w3 @y AR-AT et 5

T S Bera wey TR B e AT F é}cagw IEifima
SET W fored) g oE ¥ Ry A AT gy o oY T wfie mH
-'“-'--’ET__»-'__j_J}U g1 T e IR e gp— B U A weore B oamr m@e

> T Ferarems, I T Agheme 3 ‘
Iw"f’ 9 SR wm o afe Rear smar 2 s et & sy was I3
T BRI yorg Tl Rufe swa 09394 =5 10.02.2040 AT afivgeft 7

S weErd a1 oy Riedt & sty gy 3 fora anfeet & AT T Ry wrey

{80 -
A — T e e ]
[ 1 | HR 55P-3850 238000/~ | 0069383175

PR

218 .:JE'E?_ : "l' 00, éEaE'_g_.?"
| '_i--ih:r?g?msuL

o L | J08767

416000/~ [00696602712

N T

A NGt | . : ) .ﬂfi”}}h/:r—l VA el St

W T 3ienE g
Ferel veqep Tael ferdterss 3T ferdteras, T8 2t

MO & Acp (g

L
e I
s

| Roms 28 ) 2 |

R 231140 f



-

. 09899094672

b . i I e S
i T %iii;-éll-‘%{~imz--ﬂ“a'u”? SETV AT By Qo
e : b R g S Q
. - iy = ._C;L..._ S S ‘i-" : A y eAg, T TH e,
i TN FTTA e 5 1 GToR AT i ‘
M Ve - ; Q‘\ i o S :_L_
' 2 TAPATTA 2ot RE1e P, SR IF7 5 Goen o

‘65"\“'1?'5,_5’—_;% a__\ﬁ'a\ R 2 I A AN TN

;’%@\ﬁ%— T 2 mg}?ﬁ s }?1 S~ 2 %m;q
TNEIER L R Seatt B ey T Sy
gﬁgi%wﬁﬁ£ﬁﬁwwaamg%ﬁ;ﬁﬂfﬁﬂiﬁﬁtghna%ﬁ*

T e TTa S e o ety |
L Qe "oy gL Qa '7)9 aﬂqlcj_%zg} E{Ml'{\b)jjﬂfﬁ
[ = d?

-—I_T“E,IC: :{_‘L O\\ C J 1.1 ‘. i . F:\
roﬂﬂnni F1LS Aot T2t 4 D
Ef_'i_.r'_}'?f,?/ ~ o1 g %ﬁ o m@ 9 —_ qi\.ia](") 1 %
& ) ; ' N By =N
e — g T e i ﬁ E )

L. o W Dﬁ“ '
1‘,%”! Sy %ﬁf o E—‘%'— i = S
SR e = 17 _

TR o e
T %’ Lf ¥ oL

T . - ‘Jﬂ -{_ a-=11[ qj.zrrq f -{__1 —— q._

. ey 51'“. = S AR

TR R A aE
-

& B,

(ﬁit ﬁd
(i
P

i g

STl L T2 )

7 -gmm«a%m@%« & S o
ia}{{*fﬂ e I P s 2 il iy
;{/_3.”\‘('“1”'21:-. 2 S -/'(}l'-l "HT;: .:SJ. v 3‘755'1 f{“*zi

a5 R '
éwmm@gm

E



HFFA r?ﬁﬁem
SR QT 17-C-n02 32 mwg

M T _—_ .
L ?-7‘9 241 HAATY FE T rﬂrw%;zw ’

ol : '
ﬁ.,’} DN o I)Id e ,_u“r"ﬁ.{;*(q r}rwf}w
9--9 h;;’% ag 0. T | % :ri i ﬁ“;p— . |
ﬁ\. A[AcT . = = o RETa %Df _.
=) f99 1 2407 e
Cl"f-? r'fC?JJ 3 *EfL" c!—l&uq._-;«]f &?_-uﬁ!
,:-.J-r*";' 'Y ‘:}& x
ey 2 TOHRT] G oy o oY dym T
e o s e e
[SaSrs Qrﬁf'a‘cf‘ SRR 1 o R NS
s : B
o Jj;T =T RN &7 Qﬁ\ Ty,
s " .
[
i a‘
Q"*l_w. cH T jﬁf =& s {C,”\?@Sg si<T B
] e R A {{\ - —"@c;'“ Q—E%JHQM?' ;
s &l Ja T ST (AT rS DT :
SRl STP i) s ENESN S_F % |
£ ore o999 &T ?ﬁfﬂ =57’ ﬁ

I~ I'"*.

oy B gic E‘!'ud"a_-f 2z @m
e
wr:jl"% b r&w?&@jﬁg{v c

Rl H '3*] |
, 1Te] HT‘ a(mly eTasne foye Gy
e
_.-'H"' /; pwcpx(ul/u‘ ¢
_ §lg)
'é}f‘f ot g4 e ’
Kech c.a

B e 2




a4 fqurT, sRIon aReR

Bafed Y 99 WRED, &Y Avsd, THUH,
a9 URER, WEAT U, TOUH, GRATT—0124—2322057

PHiE— S285-O fAd— 26 - 03-22
T H,

- Akansha Tanwar,AEE, vilcal Sades,6pp. sdewscmy t
HSPCB.Gurugram (N)

Subject:  Action Taken Report regarding O.A. No. 295 of 2021 titled as H.S.
Khatana Vs.State of Haryana. (Hon'ble NGT order dated
10.11.2021)

Ref. Your office letter dt.15.06.2022.
ok 3k ok ok ok ok sk o ok

SWIE favg & | ¥ 79 Rerst & Rect.No. 44(min), 45(min),
24(min), 25(min) & 26(min) aRTEel digRYY @ PLPA-1900 Sec. 4 & 5 & @&d Usq
g, wafd Rect.No. 32, 33 WR arm@el deRwer g PLPA-1900 Sec. 4 & 5 & a1 afifas

AT TET BN | Sad 9 & § a9 IR BN B g e W aF M gRT §Wa-2 W
A & fvg a9 af RU dfe oxa g oo fawg A wafeRe =mare,
BNISEG § B W SR Ry €| e gEe feger § 8-

Sr. Case No. DR.No. and Offender Name 1

No Date

1; 19/20 22/0497 Sh.Pardeep Khatana S/o. Sh. Jagat Khatana
dt.23.08.2019 | R/0.V.P.O. Rithoj Teh.Sohna Distt. Gurugram

2, 30/22 057/0496 Sh.Sandeep Kumar Xen. & Anil Kumar
dt.24.08.2021 J.E.(PWD,B&R)

3. 32/20 32/0496 Sh.Satish Khatana S/o. Sh. Dharmpal R/0.V.P.O.
dt.5.07.2019 Rithoj Teh.Sohna Distt. Gurugram

4. 02/20 025/0496  dt. | 1.5Sh.Dharmender @ Dharmi S/o. Sh. Ram Singh

#4.06.2019 2.5h.Jogender@Jogi S/o Sh. Jagat R/0.V.P.0O. Rithoj
Wlbd“ Teh.Sohna Distt. Gurugram
5. | DR.has been RefieSed 053/0496 Sh. Jitender Sharma Sr.Manager.
on dt.9.07.2021 dt.17.5.2021

T 3 R H g9 MR gRT @t ¥ Brfard) @ wiel Uy ux @ |y
(¥er=1) smaept el vd T savad drdarEl & 9T ¥

e / gl |
/
&1,
TUM |

Patwar Branch/Mix 2020
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